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113.9.2002 ! 	LiBt the case agajn on 16.9.2002 

for order. 

Vice"Chai rman 
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Issue notice to show c ause as to 

vhy this application shall not be 
admitted • Returnable by 11.10.02. 

List on 11.10.02 for show Cause. 

Vice-Chairman  
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R.A.5 of 2002 

11.10.32 	Put up the matter before a 

Bench excluding Mr. K.K.Sharma, 
Member (A). 

List on 22,11,2002 for orders. 

Member 
mb- 

	

22.11,02 	Put up before the Bench of 
Ho&bje Vjce_Lhaj rman  

Mber 

• 	
27 .11 .2002 . On the prayer made by Mr.S.arma. 

learned counsel for the applicant the 
case is adjoued and listed on : 

C L.. •_............ ; . 	. . 11.12.2002. 
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. 	
11.12.02 	Put up before a Hench exciud- 

1ntne. 	
. 

1!emJer (A)' 

	

mb.. 	.•. 

• 

	

23.12.2002 	List the case on 22.1.2003 for 

order. 

• 

\Tice-Chairman 

bb 

24.1.03 	List on 31.1.03 for order alongwith 

other connected matters. 

pg 	
• 	 ~Viae-Chairman 



R.A. NO. 5/2002 

03.02.2003 present : The Ho&ble Mr, Justice D.N' 
howdhury • Vicehairmafl. 

The flon'ble Mr. S.K. Hajra 
Administrative Menber. 
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Heard Mr, P.K. Tiwari, 

learned counsel for the applicant and 

also Mr. A.K. Choudhury, learned Addi. 

c.G.S.C. for the respondents. 

Mr. Tiwari, learned counse2 

stated that in view of the subsequent 

de*eloeflt of the matter, he has been 

inst1ructed by the applicant not to 

press the application. Accordingly. 

the Mview Application is dismissed 

withdrawal 
• 	 Ly 
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	 Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH 

Review Application No. Sof 2002 
inO.A. NO.181 OF 2002 

IN THE MATTER OF: 

An application under Section 22(3)(0 of 

the Administrative Tribunal Act, 1985, 

for review of the order dated 06.08.2002 

passed in OA No. 181/2002. 

-AND- 

IN THE MATTER OF 

Dr. J.K. Goyal, 

Chief Commissioner of Income Tax, 

Resident of Uzan Bazar, Guwahati. 

..Applicant 

-AND- 

Union of india, 

represented by the Secretary, 

Department of Revenue, Ministry of 

Finance, Government of India, North 

Block, New Delhi. 

The Chairman, Central Board of 

Direct 	Taxes, Ministry of Finance, 

North Block, New Delhi. 
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Kanwar Rajinder Singh, 

Director to the Government of India, 

Ministry of Finance, department of 

Revenue, (Central Board of Direct. 

Taxes), North Block, New Delhi. 

P Chakraborty, 

Chief Commissioner of Income Tax-IV, 

Kolkata, Aayakar Bhawan, 

P-7, Chowringhee Square, 

Kolkata700 069. 

Respondents 

The humble applicant above named 

MOST RESPECTFULLY SHE WETH: 

That the applicant is preferring this application seeking review of 

the order dted 6th  August, 2002 passed by this Hon'ble Tribunal in OA 

No.181 of ~002. 

That vide order dated 18.2.2002 the Applicant was placed 

under suspnsion in aid of power conferred by sub rule (1) of Rule 10 of 

the Central 6vil ServicesClassification, Control and Appeal) Rules, 1965. 

The aforesa1id order of suspension was accompanied by the show cause 

memo of the same date indicating that the order of suspension was 

directly relted to the disposal of an appeal by the applicant in his 

capacity as Commissioner, Income TaxAppeals) at Bhubaneswar. The 

aforesaid appeal was in regard to block assessment of one Karunakar 
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Mohonty, assessed by the then Deputy Commissioner, Income 

tax(lnvestigation) Circle-I, Bhubaneswar. 

3. 	That being aggrieved 	by the order of suspension dated 

18.2.2002 the applicant preferred OA No.76 of 2002 before this Hon'ble 

Tribunal. This Hon'ble Tribunal vide its order dated 8.3.2002 admitted 

the original application and issued notice on the prayer for stay of the 

impugned order of suspension. The respondents submitted their 

written statement in the aforesaid OA No 76/2002 and after perusal 

and on scrutiny of the same the Hon'ble Tribunal vide order dated 

10.4.2002 stayed the operation of the order of suspension dated 

18.2.2002, until further orders. It was however made clear by the 

Hon'ble Tribunal that it will be open for the present Respondents to 

approach the Tribunal for alteration and for modification of the interim 

order, if they are so advised. As per the order of the Tribunal the case 

was listed for orders on 11.5.2002 for fixing a date of hearing. 

Copy of the order of this Hon'ble Tribunal dated 10.4.2002 passed 

in OA No.76/2002 is annexed as ANNEXURE-NI. 

4. 	That notwithstanding the interim order of this Hon'ble Tribunal 

dated 10.4.2002, the applicant 	was not allowed to discharge his 

duties as Chief Commissioner of Income-tax and the interim order of 

the Hon'ble Tribunal was not given effect to by the Respondents. 

Being faced with thissituation, the applicant filed a Contempt Petition 

No.21 of 2002 before this Hon'ble Tribunal under Section 17 of the 

Administrative Tribunal Act, 1985 read with Rule 24 of the Central 

Administrative Tribunal(Procedure) Rules, 1987. 
0 

0 

0 / 
-fr 

ac 
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5. 	That this Hon'ble Tribunal on 29.5.2002 issued notice in 

Contempt retition  No.21/2002. However immediately after issuance of 

notice in Contempt 	Petition No. 21/2002 	the Respondents passed 

order No.72 of 2002 dated 41h  June, 2002 transferring Shri D 

Chakraborty, from the post of Chief Commissioner of Income-Tax-IV, 

Kolkota to the post of Chief Commissioner of Income-tax, Guwahati i.e. 

the post held by the Applicant. Strangely, in the order No.72 of 2002 

dated 4th  June, 2002 the post of the Applicant of Chief Commissioner 

of Income-tax, Guwahati was shown as a vacant post. 

That the order dated 4th  June, 2002 resulted in the applicant 

filing the MP No.79/2002 in CP No. 21/2002 before this Hon'ble 

Tribunal. The Applicant also filed a separate OA No.181/2002 on 

6.6.2002 assailing the legality of the order dated 4.6.2002 pursuant to 

which 	on the post of Applicant at Guwahati Mr D Chakraborty, 

Respondent No. 4 herein, was sought to be transferred/appointed. This 

Hontble Tribunal 	vide its order dated 7.6.2002 admitted the OA 

No.181/2002 and stayed the order dated 4.6.2002. 

That thereafter on 14.6.2002 the respondents filed WP(C) 

- 3947 of 2002 before the Hon'ble Gauhati High Court assailing the 

legality of the interim order of this Hon'ble Tribunal dated 10.4.2002 

passed in OA No.76/2002 wherein this Honble Tribunat had stayed 

the operation of the impugned order of suspension dated 18.2.2002. 

The Hon'ble High Court vide its order dated 21.6.2002 admitted the 

writ petition and stayed the operation of the interim order of this 

Hon'ble Tribunal dated 10.4.2002 passed in OA No.76/2002. 

c 
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Copy of the order of the Honbie High Court dated 21.6.2002 

passed in WP(c) No. 394712002 is annexed as ANNEXURE-Al2. 

That in view of the interim order of the Hon'ble High Court dated 

21.6.2002 this Hon'bie Tribunal vide its order dated 28.6.2002 closed 

the Contempt petition No.21/2002 and MP No.79/2002 filed in the 

contempt petition. Further the OA No. 181/02 was also dismissed by an 

order dated 6.8.02 in view of the stay order granted by the Hon'ble High 

Court. 

Copy of the order dated 06.08.2002 passed in QA No 181/2002 

is annexed as ANNEXURE-A/3. 

That after the interim order of the Hon'ble High Court dated 

- 21.6.2002 passed in WP(C) No.3947 of 2002 the applicant was made to 

vacate his official accommodation at Uzanbazar and presently he is 

living ma room in a Hotel. 

That the applicant being aggrieved by the order of the Hon'ble 

High Court dated 21.6.2002 passed in WP(C) No.3947/2002, preferred 

a Misc case No. 1043/2002 	in WP(C) No.3947/2002 	for 

vacation/modification of the interim order of stay dated 21 .6.2002. 

That the Honble High Court 	vide order dated 	27.8.2002 

disposed of the Misc. Case No. 1043/2002 and vacated its interim 

order dated 21.6.2002 pursuant to which the interim order of this 

Hon'ble Tribunal dated 10.4.2002 passed in OA No.76/2002 was 

- 	 stayed. 

Copy of the order of Hon'ble Gauhati High Court dated 27.8.2002 

is annexed as ANNEXURE-A14. 

Em 
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12. That, as a result of the order of the Hon'ble Gauhati High Court 

dated 27.8.2002 the earlier interim order 	passed 	by this Hon'ble 

Tribunal on 10.4.2002 has become effective and operative, and 

consequently the impugned order of suspension of the applicant is no 

longer operative. 

/ 	 13. 	That the order of Hon'ble Gauhati High Court dated 27.8.2002 

has resulted in total change of circumstances due to which this 

Hon'ble T:ribunal dismissed the OA No.181/2002 vide its order dated 

06.08.2002. In view of the changed situation, the reasons which 

impelled the Hon'ble Tribunal to dismiss the OA No. 181/2002 are no 

longer in existence. Therefore, it has become necessary, to prefer 

the application for review of the order dated 6.8.2002 passed in OA 

No.181/2002. 

14. That the present application for review under Section 22(3)f of 

the Administrative Tribunal Act, 1985 is being preferred on the following 

amongst other - 

GROUNDS: 

1. 	Because the sole basis for dismissal of the OA No. 181/2002 

was the stay order of the Hon'ble Gauhati High Court dated 

21.62002. The .aforesaid order of stay dated 21.6.2002 having 

been vacated vide 'order dated 2.7.8.2002, the order of this 

Hon'ble Tribunal dated 6.8.2002 dismissing the OA No.18112002 

needs reconsideration/review. and the interim order passed by 

this Hon'ble Tribunal on 7.6.2002 in the aforesaid OA is 

required to be revived for the ends of justice. 
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ii. 	Because when on 6th  August, 2002 the OA No.181/2002 came 

on board for consideration of the Hon'ble Tribunal the order of 

the Hon'ble High Court dated 27.8.2002' was not in existence 

and as such the applicant was not in a position to produce the 

same. Therefore, there are good and sufficient reasons 

necessitating the review of the order of Hon'ble Tribunal dated 

0082002, inasmuch as, had the order dated 27.8.2002 been 

passed prior to 6th  August, 2002 the Hon'ble Tribunal would 

never have dismissed the OA No.161/2002 because the ground 

for the same as mentioned in the order of the Hon'ble Tribunal 

dated 6th  August, 2002, would not have been there. 

Ill. 	Because there are good and sufficient reasons for review of 

the order of the Hon'ble Tribunal dated 6th  August, 2002 passed 

in OA No.181/2002 , the Hon'ble Tribunal therefore, may be 

pleased to restore the QA No.181/2002 and revive its interim 

order dated 7.6.2002 passed in the aforesaid OA. it is submitted 

that in the event, the OA No.181/2002 is not restored and the 

interim order passed in the aforesaid OA dated 7.6.2002 is not 

revived, there would be a grave miscarriage of justice and the 

official respondents would continue to act contrary to the 

orders of this Hon'ble Tribunal. 

IV. 	Because the review of the order of the Hon'ble Tribunal dated 

6th August, 2002 is also essential because the respondents 

cannot be permitted to enjoy the benefit of their illegal action. 

Contrary to the orders of this Hon'ble Tribunal and the Hon'ble 
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Gauhati High Court the private respondents is holding the post 

of applicant at Guwahati. To prevent the miscarriage of justice 

and 	for securing the ends of justice 	the OA No.181/2002 	is 

required 	to be restored and the interim order passed therein 

needs to be revived. 

PRAYER 

In the premises aforesaid it is most respectfulty prayed 

that this Honbie Tribunal may be pleased to - 

Review its order dated 6th  August, 2002 passed 

in OA No.181/2002 and be further pleased to vacate the 

same restoring the OA No.181/2002 and reviving the 

interim order dated 7.6.2002 passed therein, 

Pass such other order or orders as may be deem 

fit and proper in the facts and circumstances 	of the 

case, 

And for this act of kindness the applicant as in duty bound 

shall ever pray. 	 - 

Affidavit... 

on 
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AFFIDAVIT 

I, JK Goyal, son of Son of Shri M L Goyal, aged about 57 	years, 

resident of Fancybazar, District Kamrup, do hereby solemnly affirm and 

declare as follows: 

That I am the applicant in the instant application. I am conversant 

with the facts and circumstances of the case and as such, I am competent 

to swear this affidavit. 

That the statements made in this affidavit and in the accompanying 

application in paragraphs A, £. i 	 are 

true to my knowledge, those made paragraphs jib lb - being 

matters of records are true to my information derived therefrom. The 

annexures are true copies of their originals and the grounds urged are 

as per legal advice. 

And I sign this affidavit on this the 4th day of September, 2002 at 

Guwahati. 

DEPONENT 

ldejitified by me 

A6 IAb 
Advocate 

Solemnly affirmed and declared by the 

deponent, who is being identified by Sh. iJ 

Advocate on this the th day of 

September, 2002. 

JVrb 
GUWAHATI 

- O'i7oLz 
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10.4.2002 	Heard 	Mr.B.K.qharma, 	
learned 

1Tcr1  

All 

c 

r.coun6el for the applicant and aINO 

Mr.7..ChnudhUrY, learned ddl.C.G.R.C* 

appearing on behalf of the respondents on 

the interim matter. 

By 	ordCr 	dated 	
18.2.2002 	the 

applicant was placed under suspension in 

aid of power conferred by sub-rule 1 of 

Rule 10 of the Central Civil cervices 

(Classification, control and Appeal) Rules, 

1965. The said communication was preceeded 

by ShOW cause memo dated 18.2.2002 

indicating that the suSpensiOn order was 

dirsotly related to the dispoSSi of an 

appeal by the applicant relating to bloc't 

aaaesemeflt of one Shri (aruna Kar Mohanty, 

earlier assessed by the then OCI'C (nv) 

Circle-I, BhubaneBWar. 

It was alleged that the applicant 

panned the appellate order in unseemly 

hurry, without properly appreciating the 

evidences contained in seized papers and 

without 5 ffording any opportunity to the AO 

to be heard as prescribed under the Act. On 

the own showing of the respOndents the 

applicant alleged that the suspension order 

is directly attributable to its exercise 
of 

quasi judicial power conferred by its 

statute. It in also ntated that against the 

very order panned by the applicant, both 

the revenue an well as the asseasee had 

preferred AppealS before the Income Tax 

Appellate Tribunal under section 253 of the 

Income Tax Act. T. have also perused the 

reasons 	assigned 	in 	
the 	Chow cause 
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asking explanation from the offictal as ' ' to t V 	

grounds for holding the appellate au€horit 

guilty of unseemly hurry without properly 

appreciating the evidence and Without affording 
V 

the Ao to be heard. It at, best only shows that 

Vthe officer passed a. wrong order. and erred in 

pprecjation of facts and the law. Tt may he 

noted that the alleged ground of -imputation 

pertains to exercise of quasi judicial power 
V 

	

	
conferred on the Appellate authority under 

section 251 of the Income Tax tct. There is an 
'V.. 	 obvious distinction between judicial - quasi 

function qua admijstratjve function. 
• 	 administrative decision Is made according to  rv,t 	administration plicy. In the former act, 

V 

authority attempt to find out the right 

result according to legal principles and norms 

The expression quasi judicial is a sobriquet or 

a label for the V 
 exercie of power to 

administration. Such power is to be exercised in 

legal and judicial 'way - where he 'has the 

jurisdiction to err. These; are only tentative 

view expressed while examining the interim 

prayer. 

Instead of
,  passing any interim order, 

though I would have preferred for disposal of 

the OA on merit, but that is not immediately 

possible since the other member consisting of 

this Bench is not inclined to tak 	up the 
- 	matter. The hearing of the application is likely 

to take some more time, therefore the interim 

I\_

application is taken up. 

The alleged imputation are based on 

-assessment - records which are presently •pending 
• 	 -' -. 	before the Income Tax Appellate Tribunal. There 

• 	 is thus no scope for the applicant to deflect on 

interpolate the'evidn 	 11 	- ___ i_ - 	-- 
- 'V 	 •' 	 on which the alleged misconduct is based. 
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considering all aspects of the matter, 

the factors like the balance of convenience, 

irreperable loss and the publIc interest, 
1, 

therefore, pass the interim order suspending 

the operation of the order Io. 

dated 18.2.202 until 

alteration and or modification of the interim 

further orders. it will, however, always be 

open to the respondents to come for 

order, if they are so advised. 

on List the case for order 

for fixing adate of.hearing. --' 

I 	
4;i.4 

GuW 	' 

\< 
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IN THE GAUHATI HIGH COURT 

(HIGH COURT OFASSAM sN JaLAND $MEGHJILAYA*MAUXPUR 2TRIPU Al 

MIZORAM AUD AJWWACHM PRADESII 

WPC, NO. 3947/2OO2 

1. 	The Union of 1ndia, represented by the 9ecret:arY 

Deptt. of Revenue Ministry of iflMflCC,.C.OVt. of Lni 

New Delhi. 

2 e, 	The Chairman Cenral Board of Direct Taxes. Ministry 

of Finance North Block ,New. Delhi. 

3. 	The r?lreckor General of 1 ncome Tax,( vigilance) 

central Boad of Direct Taxes .1 Deen Dayal UpEihyay 

Marg.NeW Delhi. 

4, 	The Under Secretary to the Govt. of India, 

Ministry of Finance Deptt. of Ri!.venue ,Cent-ral Board 

• of Direct Tazeg North Block ,New Delhi0 

.,Petitioners. 

- -Vs 

shri J.K.Goyal,Chief commissioner of Income Tax,( Under 

suspension) a resident of Uzan Bazar,Ghy. 
• .Respondent 

sIPRES1NT11 

THE I-NRIE THE CHIEF JUSTICE 

THE FON 1 I3LaE MR. JUSTICE J.N. SAh4A 

Qntd.. .2/- 
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Dates216200 	
0 R D E R 

Heard Mr.c, K, Goshe learned Counsel for the Pe titioners 

Admit, 

Hr. B• Shm. learned 
c on behalf of the 	 ounsel put3 i appearance respondent 

The OPeration of the Order Passed • ., 	Central Adminjatrtj 	 by th 

 Tribj •GUwahatj ench on 10.4.2002, 

	

0 9A9 N 	
76/2002, shal 	 B 

l remain stayed, 

	

Sd/JN SNA, 	
/p•NAOLEKAR JUDGE.

CH pJUSTICE.  

ollw" -• 	___ 
z•:. Pir •, 	

.. / 
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(C.p*.  

by 	
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, 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ANNEXURE- A f.. 
4. 

Original Application No.181 of 2002 

Date of deciâion: Thisthe 6th day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Dr J.K. Goyal, 
Chief Commissioner of Income Tax, 
Resident of Uzan Bazar, Guwahati. 	 ......Applicant 

By Advocates MrB.K. Sharma, Mr S. Sarma and 
Ms U. Das. 

- versus -. 

The Union of India, represented by the 
Secretary 

• 	Department of Revenus, 	
V 

Ministry of. Finance,, 
Government of India, 
New De 1 h i. V 

Central Board of Direct Taxes, 
Ministry of Finance, 	 V 	 \\ 
New Delhi. 	

V 	 L 
.3. Kanwar Rajinder Singh,  

Director to the Government of India,  
Ministry of Finance, Department of Revèn4- 

V.VV(Ct1 Board of Direct Taxes ), 	 V  
•, New Delhi. 	 V  

•. 	 .. 

4. D. Chakravarti, 	. 
Chief Commissioner of Income-tax-IV, 
Kolkata, 
Aaykar Bhawan, Kolkata. 	V 	 ...... Respondents 

By Advocate, Mr A.K. Chaudhurj, Addl. C.G.S.C. 

0 R DER (oRAL) 

CHOWDHURY. •J (v.c.) 

• 	
• By this app1i.ation the applicant assailed the 

order of transfer dated 4.6.2002 posting the respondent 

V . 

	 No.4, Chief Commissioner of Income Tax, Kolkata as Chief 

Commissioner of Income Tax, Guwahati. 

~1> 
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2. 	
he applicant assailed the order dated 4.6.2002 on 

the score that in the ssid post which was shown as a 

vacant post, in fact, the applicant was working as Chief 

Commissioner of Income Tax. The applicant who was hoding 

• 	 the pos of Chief Commissioner of Income Tax, was placed 

under suspefljon on 18.2.2002, 	which was assailed 	in 

0.A.No476 of 2002. The Tribunal by interim order dated 

10.4.2002 stayed the Operation of the order of suspension 

• 	 dated 18.2.2002. In view of the interim order the 

suspension order became inoperative and the applicant was 

holding the post of Chief Commissioner of Income Tax (CCIT 

for shor).. The imp'ugned\ order of PoStig the resp'ondent 

• 	 No.4 as CCIT, Guwahati, i.e. the post which the applicant 

was holdnq is, therefore, unsustainable in. law. 

Te respondents submitted, their written statement 

denying and disputing the claim of the applicant. The 

stated that the interim order of theTribunal 

passed in 0.A.No.76 of 2002 was stayed by 

.. 	Highl Court in Writ Petition No.3947/2002. Since the 

ion of the interim order of the Tribunal was stayed 

e High Court, the respondents had to post someone to 

• run the administration Accordingly respondent No.4 was to 

be allowed to function as:CCIT. 

I have heard Mr S. Sarma, learned counsel for the 

applicant1 and Mr A.K. Chaudhuri, learned Addi. C.G.S... at 

length. Strenuously Opposing the claim of the respondents, 

Mr S. Sarma tated and con'tended that when the transfer 

order was issued on 4.6.2002 showing the post of CCIT, 

Guwahat as è vacantpost, on that day the applicant was 

functioning with full vigo'ur, so much so the order of 

suspension. 
I 
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suspension dated 18.2.2002 was kept in abeyance on the 

strength of the order of the Tribunal and which was at a 

later point f time stayed by the High Court vide Judgment 

dated 21.6.2002. 

5. 	Mr A. K. Chaudhuri, 	learnea AOQ.L. 

opposing the application submitted that a general transfer 

order was issued on 4.6.2002 for administrative exigency. 

By virtue of the order the High Court the order of 

suspension became operative. Therefore, there should be 

someone to man the administration and accordingly the 

respondent No.4 was required to be, posted on transfer as 

CCIT, Guwahati. 

6. 	On consideration of all the aspects of the matter I 

do not thInk it will be appropriate for the Tribunal to 

intervene in the order of transfer of the respondent No.4 

as CCIT, Guwahati. In my opinion it cannot be said that 

the transfer and posting of respondent No.4 is illegal 

requiring interference from the Tribunal. 

7 	The application 	3 accordingly dismissed. The 
• 

order dated 1.0;4.2002 8t&fld8 vactad. 

der 

it1IV 	. 	 . 

as to costs. 

--- 	

. 	 d/viCL CHMFctN 

4UF.'COF*'  

n km 	__ I, - 

t c f4 	 Ns' itolt  

. 	 . 
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IN THE GAUHATI HIGH COURT 

(THE HIG1-i COURT OF ASSAM NAGALAND MEGHALAYA MANIPUR TRIPURA 

MI2QRAJVI & ARUNACHA1, PRADESH) 

SC.CASE NO. 1O43/OO2 

( IN W..(C) NO. 3947/2002) 

• JK Goyal,, 

Chief Commissioner of IncomeTax(U/3) 

Resident of Uzanbazar,Kamrup,Agcm. 

• I •A))l Ic ant/ 

Respondent, 

The UUion of India, 
Represented by the Secretary, 
Department of 	Revenue, Ministry of 

• 	Finance, North Block,New Delhi, 

The Ciairman,Ctra1 Board of 

	

• 	 Direct Taxes,Mlriistry of Finance, North 

	

• 	 Block,New Delhi. 

• 	 • 	 3. The Director General of Income-Tax 

(Vigilance) Central Board of Direct Taxes, 1, 

Deem Dayal Upadhyay Marg,New Delhi. 

4, The Under .  Secretary to the 

Government of India,Ministry of Finance, 

Depattment of flevenue,Central Board of 

Direct Taxes,North Block,New Delhi. 

: 	 •..Respondents/ 
Petitioners. 

•. 
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4 
Mft 

Dtte of application for 
the copy. 

3ff4 
Mft 

Date of making ovsr.the 
copy to the applicant. 

. . 

PRESENT. 

THE HON'3LE THE CHIEF JUSTICE MR P.P.NAOLEKAR 

THE HONBLE MR JUSTICE B.B.DEB. 

FOR. THE PETITIONER : Mr. B, K. Sharma, 
Mr. U.Bhuyan, 
Mr. P.KTiwarj,Mr. S.K.Das, Advs, 

FOR THE RESPONDENTS z r.G.P.Bhowmjck,v .  

- 	 2002 	
- ORDER 

Order passed by - this Court on 21.06.2002 
staying operation of the order passed by the Central 
Administrative Tribunal, Guwahatj Bench dated 10.4, 2002 
in O.A.N. 76 of 2002 stands vacated. 

Misc, Case stands disposed of. 

Sd/S,B.DEB 	 Sd/-P..P.NAOLEI(AR 
. 	 JUDGE 	 CHIEF JUSTICE 

C
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IN THE CENTRAL ADMINI&TRA 	ThJNAL 

GUWAHATI BENCH 
 

In the matter of - 

Review Application No. 5/2002 in OA 

No.181/2002. 

Dr. J.K. Goyal 

Applicant. 

 -Vs -  - 

Union of India & Ors. 

Respondents. 

In the matter of - 

Reply to the Review Application on behalf of 

the Respondents No. 1, 2, 3 and 4. 

The Respondents most respectfully beg to 

state: - 

1. 	The power of review conferred on the 

Hon'ble Tribunal is in conformity with Section 114t-
read with Order 47 Rule 1, 2 and 5 and explanation 

thereto of the CPC. Review can be made if there is 

an error apparent on the face of the record or any 

matter which existed at the time of the order for 

to be reviewed. The present case is not covered by 

these provisions inasmuch as the OA No.181/2002 

was dismissed on 06-08-2002 while order on the 

basis on which review is sought is dated 

27-08-2002. In view of this position no review 

lies before the Hon'ble Tribunal and it is prayed 

that Review Application may be dismissed. 
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That with regard to the Statement made 

in Paragraph 1 of the Application, the Respondents 

beg to state that the Applicant has sought for 

review of the order dated 06-08-2002 in OA 

No.181/2002, by which order the Hon'ble Tribunal 

was pleased to dismiss the OA No.181/2002 and 

vacated its order dated 07-06-2002, WL ~h 

The Hon' ble Tribunal had passed 

this order in the changed circumstances of the 

case and pursuant to the interim order of the 

Hon'ble Gauhati High Court dated 21-06-2002 in 

WP(C) No.3947/2002. Therefore, there is no scope 

for a judicial review as prayed for. 

That the Respondents have no conrrnt to 

the statement made in Paragraphs 2 and 3 of the 

Review Application. 

That with regard to the Statement made 

in Paragraph 4 of the Application, the Respondents 

beg to state that the filing of the Writ Petition 

was a legal and valid option open to the 

Department. The Writ Petition was admitted by the 

Hon'ble Gauhati High Court and the operation of 

the order of the Hon'ble Tribunal dated 10-04-2002 

in OA No.76/2002 was stayed vide interim order 

dated 21-06-2002 in WP(C) No.3947/2002. As a 

result, the order of suspension automatically 

became operative w-e-f 18-02-2002. The submission 

of the Applicant is an incorrect assertion on his 

part to create an inpression, as if, the order of 

the Hon'ble Tribunal was flouted by the 

Respondents. 

That with regard to the Statement made 

in Paragraph 5 of the Application, the Respondents 

beg to state that since the Applicant who was 

placed under suspension vide order dated 

18-02-2002 continued to be under suspension in 

view of the WP(C) No.3947/2002 being admitted and 

stay granted by the Hon'ble Gauhati High Court on 

21-06-2002, the Hon'ble Tribunal was pleased to 
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drop the CP No.21/2002 in OA No.76/2002 and also 

to reject the MP No.79/2002 in CP No.21/2002. Here 

the Respondents beg to submit that the Government 

was fully enowered to post any other officer to 

hold the post of CdT, Guwahati which fell vacant 

with the suspension of the Applicant. 

That with regard to the Statement made 

in Paragraph 6 of the Application, the Respondents 

beg to state that the Hon'ble Tribunal by its 

order dated 28-06-2002 was pleased to reject the 

MP No.79/2002 and also dropped the CP No.21/2002 

by a separate order of even date in view of the 

Hon'ble Gauhati High Court's order dated 

21-06-2002 in WP(C) No.3947/2002, which in its 

effect and force automatically restored the 

order of suspension w-e-f 18-02-2002 and it 

cannot be deemed to have restored after a period 

of interregnum between 10-04-2002 and 21-06-2002 

since the very order dated 10-04-2002 in OA 

No.76/2002 passed by the Hon'ble Tribunal was 

stayed by the Hon'ble Gauhati High Court. 

In fine, the very situation at the time 

of passing the orders dated 04-06-2002 in CP 

No.21/2002 and MP No.79/2002 in CP No.21/2002 as 

well as order dated 07-06-2002 in OA No.181/2002 

was altogether different from the situation that 

prevailed subsequently when the Hon' ble Tribunal 

was pleased to drop the CP No.21/2002, reject the 

MP No.79/2002 in CP No.21/2002 and dismiss the OA 

No. 18 1/2002 on 06.08.2002 and vacated the interim 

stay order dated 07-06-2002 in OA No.181/2002. 

There is no point in dragging the 

matters again since the situation cannot be 

reversible. 

That the Respondents have no coninent to 

the statement made in Paragraph 7 of the Review 

Application. 

/ 
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S. 	That the Respondents have no coitinent to 

the statement made in Paragraph 8 of the Review 

Application except that the interim order of the 

Hon'ble Gauhati High Court dated 21-06-2002 had 

restored the order of suspension of the Applicant 

w-e-f 18-02-2002. 

9. 	That with regard to statement made in 

Paragraph 9 of the Application the Respondents beg 

to vehemently object to the statement of the 

Applicant that he was made to vacate his official, 

accomnodation at Uzanbazar, Guwahati and state 

that such statement has been made by the Applicant 

only to mislead the Court and to draw synpathy as 

if some vindictive actions were taken against him. 

To place the matter in the correct perception, it 

is clarified that the Applicant after joining as 

CdT, Guwahati was staying in a transit caup for 

touring officers housed in the hired office 

building of Red Cross Bhawan, Uzanbazar, Guwahati. 

The transit cazrp had one bedroom with attached 

bathroom and kitchen facility and was neither a 

Guest House nor an official accoxmdation suitable 

to the status of Chief Coninissioner of Income Tax. 

Since this was not an official allotment to Shri 

Goyal, CdT, he was all along drawing House Rent 

Allowance. 

It is during the tenure of the Applicant 

and prior to his suspension on 18-02-2002, that 

the process of dehiring of the said Red Cross 

Bhawan was set in progress and the Land & Building 

Coninittee also reconinended on 20-09-2001 and 

18-01-2002 the dehiring of the said building. 

Therefore, the dehiring of the said building was 

very much an ongoing process during the tenure of 

the Applicant and he cannot inplead ignorance of 

it. Now that the Applicant is staying in a hotel 

is a matter of his personal choice. In this 

connection, it may be mentioned here that by this 

Office letter No. E-119/Hired Bldg. (NER) /CCIT/GHY/ 

2000-01/3491, dated 27-06-2002, served on 
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02-07-2002, the Applicant was informed that the 

dehiring of the Red Cross Bhawan under the 

Indian Red Cross Society, Guwahati District 

Branch was going to be made w-e-f 31-07-2002. 

The Applicant was fully aware that no 

new Guest House of the Department was in existence 

in Guwahati as on 02-07-2002. The Applicant made a 

• 

	

	 request vide his letter dated 02-07-2002, that he 

might be provided with a suitable acconinodation at 

• 	 the new Guest House with residential telephone. 

The Applicant was again informed by this 

Office letter No. E-119/Hired Bldg. (NER)/CCIT/GHY/ 

2000-01/5082, dated 03/04-07-2002 9, served on 

04-07-2002, about the non-existence of Guest House 

at Guwahati or a Type-VI Quarter suitable to his 

status, but that a Type-V Quarter could be 

allotted to him for his residence. The Applicant 

did not respond to this letter and, therefore, he 

was again informed by this Office letter 

No.E-119/Hired Bldg. (NER)/CCIT/GHY/2000-01/5082, 

dated 25-07-2002, that since the dehiring was to 

be made by the forenoon of 31-07-2002, it became 

essential to shift the furniture, fixtures, AC, 

kitchen inlements, telephone, etc. to a vacant 

Type-V Quarter  in the Income-tax Residential. 

Coxr1ex at• Beltola, so that no inconvenience was 

caused to him. 

It is further clarified that while all 

the Departmental offices housed in the First and 

Second Floors of the Red Cross Bhawan, Uzanbazar, 

Guwahati-1 were shifted to the Saikia Coninercial 

Conlex by 25-02-2002, the Transit Canç housed in 

the Third Floor was vacated only on 30-07-2002. 

Thus, 	it cannot be said that the Applicant was 

forced to stay in a hotel. 

To support the contentions, documents as 

per list of enclosures attached may 

kindly be referred to. 
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That with regard to statement made in 

Paragraph 10 of the Application the Respondents 

beg to state that the Applicant in Misc. Case 

No.1043/2002 in WP(C) No.3947/2002 had prayed 

before the Hon'ble Gauhati High Court for 

vacation/ndification of the interim order dated 

21-06-2002 passed in WP(C) No.3947/2002 AND ALSO 

TO PERMIT the Applicant to hold the post of CdT, 

GUWAHATI. The Hon'ble High Court, while passing 

its order dated 27-08-2002 disposing the Case 

No.1043/2002, vacated its own interim order dated 

21-06-2002 in WP(C) No.3947/2002 BUT did not 

permit the Applicant to hold the post of CCIT, 

Guwahati. This is precisely so because the post of 

CdT, Guwahati was lying vacant consequent upon 

the suspension of the Applicant and that Shri D. 

Chakrabarti had been posted as the CdT, Guwahati 

and he had already joined to this post w-e-f 

12-08-2002 after the vacation of the order of stay 

granted by the Hon'ble Tribunal in OA No.181/2002 

by its order dated 07-06-2002. Since the question 

of the Applicant's joining as the CdT, Guwahati 

was already raised before the Hon'ble Gauhati High 

Court, the same question should not be raised 

again before the Hon' ble Tribunal. 

The Respondents have no couunt to the 

statements made in Paragraph 11 and 12 of the 

Review Application. 

That with regard to statement made in 

Paragraph 13 of the Application the Respondents 

beg to state that the Hon'ble Gauhati High Court's 

order dated 27-08-2002 passed in Misc. Case 

No.1043/2002 has, no doubt, changed the situation, 

but clearly, it has not reversed the situation 

since the prayer of the Applicant to permit him to 

join as CdT, Guwahati has not been conceded to by 

the Hon'ble High Court. Therefore, the question of 

restoration of the position as indicated in OA 

No.181/2002 does not arise. 
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/ 
13. 	That with regard to statement made in 

Paragraph 14 of the Application the Respondents 

beg to state that:- 

In OA No.181/2002, 	the Applicant 

assailed the legality and validity of the order of 

posting dated 04-06-2002 of Shri D. Chakrabarti as 

CCIT, Guwahati and prayed for his posting instead. 

The OA was dismissed and the interim stay was 

vacated vide the Hon'ble Tribunal' s order dated 

06-08-2002. 

In the Misc. Case No.1043/2002 filed by 

the Applicant before the Hon'ble Gauhati Court, he 

prayed to be permitted to join as the CCIT, 

Guwahati. Though the Hon'ble High Court was 

pleased to vacate its earlier order dated 

21-06-2002 staying the Hon'ble Tribunal's interim 

order dated 10-04-2002 in OA No.76/2002, it did 

not permit the Applicant to join as CdT, 

Guwahati, as prayed for. Since the matter was 

already adjudicated before the Hon'ble High Court, 

the same issue, ie. Posting of the Applicant as 

CdT, Guwahati cannot be raised before the Hon'ble 

Tribunal. On this ground the RA No. 5/2002 in OA 

No.181/2002 is liable to be dismissed. 

The power of review conferred on the 

Hon'ble Tribunal is in conformity with Section 114 

read with Order 47 and explanations thereto of the 

CPC. The review can be made only on fulfillment of 

certain prescribed conditions precisely in a case 

where no appeal have been preferred or allowed or 

if there is an error apparent from record or any 

matter which was in existence at the time of 

passing the order which is proposed to be 

reviewed. The Hon'ble Gauhati High Court by its 

order dated 21-06-2002 in WP(C) No.3947/2002 

stayed the ixrçugned interim order of the Hon' ble 

Tribunal dated 10-04-2002 in OA No.76/2002 which 

made the order of suspension of the Applicant 

effective from 18-02-2002 till in a different case 
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viz. 	Misc. 	Case 	No.1043/2002 	in 	WP(C) 

No.3947/2002, filed by the Applicant, was disposed 

by another order of the Hon'ble High Court dated 

27-08-2002 which vacated the order dated 

21-06-2002 in WP(C) No.3947/2002. The Hon'ble High 

Court had passed its earlier order dated 

21-06-2002 after bearing the opposite 

party/Respondent under a Caveat. 

Moreover, the Applicant in Misc. Case 

No.1043/2002 had not only prayed for vacation/ 

modification of the interim order dated 21-06-2002 

passed in WP(C) No.3947/2002, but also prayed for 

permitting him to hold the post of CdT, Guwahati. 

The Hon'ble High Court, though, was pleased to 
vacate its 

own interim order dated 21-06-2002 in 

WP(C) No. 3947/2002, it did not pass any order 

permitting the Applicant to hold the post of CCIT, 

Guwahati under the changed circumstances of the 

case. 

Thus, the Applicant is not justified to 

approach the Hon'ble Tribunal on the sane cause of 

his posting as CdT, Guwahati which was already 

considered but not conceded to by the Hon'ble High 

Court. On this count the Review Application fails. 

(XII)&(IV)For the reasons given in Para 14(11) 

above, the reasons adduced by the Applicant in Sub 

Paras (III) & (IV) are not maintainable in Law and 

do not deserve to be considered or admitted and 

for the sanc reason the prayers made by the 

Applicant deserve to be rejected. 

Verification 
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VERIFICATION 

I, Dhrubaiyoti Chakrabarti, working as 

Chief ConEnissioner of Income-tax, Guwahati, do 

hereby solemnly affirm and state as follows:- 

That, I am coxretent to file this 

Verification on behalf of the Respondents as 

authorised and I swear the same. I am also fully 

acquainted with the facts and circumstances of the 

case. 

That, the statements made in this 

Verification and in Paragraphs 3 
of the acconpanying Written Statement of Defence 

are true to my knowledge, those made in Paragraphs 

/j  .2, 4- ,-  4 Z /V t /2' are being matter of records 

of the case, are true to my information derived 

therefrom which I believe to be true and the rest 

are my humble submissions before this Hon'ble 

Tribunal. 

I sign this Verification on this Seventh 

day of October, 2002 at Guwahati. 

Yk  EPONENT 

TRTe 
ChICI Comniissicner of Incomc.Tax 

Gu 0 J/Q 

Pacre9of9 



6 

LIST OF ENCLOSURES TO PARA 9 OF THE WRITTEN STATEMENT OF DEFENCE 

Si. No. Subject Annexure No. 
1 Incmnbency Chart of CdT, Guwahati Annexure A 

2 Photocopy of Office Notes 	dated Annextzre B 
25-02-2002, Pages 20 to 23  

3 This Office Letter No. E-119/Hired Annextzre C 
Bldg. /CCIT/GHY/2000-01/5082, 	dated 
25-07-2002  

4 This Office Letter No. E-119/Hired Annerare D 
Bldg. /CCIT/GHY/2000-01/3845, 	dated 
03104-0 7-2 002  

5 Shri 	J.K. 	Goyal's 	letter 	dated Annexure E 
02-07-2002  

6 This Office Letter No. E-119/Hired Annextire F 
Bldg. /CCIT/GHY/2000-01/3491, 	dated 
2 7-06-2002  



- 
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II 

ANNEXURE- 

INCUMBENCY CHART OF THE 
CHIEF COMMISSIONER OF INCOME TAX, GUWAHATI 

:
SkNQ. Name of the Period Remakrs 

Chief Commissioner 
1 	-.- SliriA. Mukhopadiiyay 25-02-2000 to 16-04-2000 Additional charge 

-Shri M.S. Thanvi 17-04-2000 to 20-11-2000  
3.. . 	S/sri Sub, ata 1)as 21-11-2000 to 04-05-2001  

.. 	4' ShriAmitava Gupta 04-05-2001 to 31-05-2001 Additional charge 
S/sri V Tochhawng 	. 01-06-2001 to 31-10-2001  

6 S/sri E.J. Mawlong 31-10-2001 to 08-01-2002  
7 S/sri J'.K..Goyal 09-01-2002 to 20-02-2002  
8 S/sri E.J Mawlong 20-02-2002 to 28-024002 Additional charge 
9 S/sri D. Chakravartj 01-03-2002 onwards Additional charge 

10 S/sri D. Chakravarti 04-06-2002 onwards Regular 	charge 	vide 
Board's order No. 7212002, 
dId 04-04-2002, suspended 
vide 	Hon 'ble - 	CAT': 
interun- 	order . 	dId 

-1- 0 7-06-2002 	in 	OA 	No. 
18112002, 	till 	returnable 
date. - 

11 . Shpj P. N.PathciJc 19.07.2002 (A/N.) AssurnedAdditional 

J2. 	. 
- 

ShriD. Chakrabarti 12.08.2002 FiN.) 	- 
charge. 
Regular charge. 
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Land & Building Committee's minutes dated 20-09-2001 and 18-01-2002 may kindly 

beseenatSl.21 &33. 

• Land '& Building Committee in the aforesaid meeting suggested to shift' Olo the 

Range-i, Guwahati', housed at 1st and 2nd floors of Red Cross Bhavan to the 1st Floor 

of theextension part of the Saikia commercial Complex; it was also  suggested.that the 

lst& 2nd floors of the Red Cross Bhavan may be utilised to accommodate officer's 

Transit. Camp' and M.S.T.0 hostel:  respectively (presently housed at Type-V quarter in 

the.Income-tax residential Complex, Blto1a). 

As per the suggestion' of the  Land & Building Committee, the Commissioner of 

Income-tax, Guwahati-I, Guwahati forwarded a proposal (placed at Sl.i.)suggesting 

to hire the first floor of the extended portion of the Saikia Commercial Complex to 

accommodate Office of the Range-I, Guwahati. Accordingly, administrative approval 

was accorded on 4-1-2002 (placed at SI. 	) and CIT, 'Guwahati-1, Quwahati' in 

pursuance of this approval hired the first floor of the Saikia Commercial Complex we f 

l5-'1-2002('lease agreement placed at Sl) and O/o the Range-i, Guwahati was shifted 
S.  

accordingly and started functioning. 

Following shifting of OIo the Range-I, Guwahati, 1st and 2nd floor of the Red 

Cross Bhawan, Uzan Bazar, Guwahati are lying vacant presently and only at the top 

floor i.e 3rd floor the present Guest House is housed. 

To accommodate Officer's Transit Camp and MSTU Hostel in the first and 2nd 

floorof the Red Cross Bhawan as per suggestion of the Land and Building Committee 

meeting held on 18-01-2002, it may perhapsbe difficult to accommodate the same for S 

the following reason: 

• 	
5  

1) The internal design in the Red Cross Bhawan is more appropriate to 

S  accommodate Office, accommodation' rather than Transit Camp and HosteL This is due 

.. to the fact that excepting one big hail in the first floor no other room in both the floors 
S 

- 	' Iiave attached bathroom 	Also, the number of bathrooms and urinals will not be 

sufficient to cater the need of Hostel or Transit Camp Moreover, quite a good portion 

of the carpet area( 618.20 sq mt:) cannot be utilised for the purpose of Hostel and 

Transit Camp due to design of the building 

ii) After the centralisation of all the offices stationed at Guwahati in the Saikia 

P . Commercial Complex only two building will be left out viz RedCross Bhawan and 
"S. Aayakar Bhawan, both at Uzan Bazar, Guwahati. According to Land arid Building 

-' committee's suggestion O/o the Range-2, Guwahati presently. housed at Aayakar' 

• Bhawan, Uzan Bazar, Guwahati will also be shifted to the Saikia Cothmercial Complex. 

To accommodate the O/o the Range-, Guwahati necessazy arrangements have already 

been made in the 5th floor of the existing portion of the Saikia Commercial Complex 
" 

After the shifting of O/o the Range-2,Guwahati, Aayakar Bhawan will be utilised to 

store old' records of different Ranges of Güwahati and also the centrlised,Form store. 
"• O 	 ' ' 	

, 	 CAnEd 
. 
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the OIo the Range-2, Guwahati is shifted to Saikia Commercial Complex only the 	- 

	

.0 .......
0 	 - 

Guest Houe will remam at Red Cross Bhawan, Uzan Bazar, Guwahati If the P L 
On there,the dstance between the Guest House and the Saikia Commercial 

quite 'ar ( nearly 5 to 6 Kms) It may desirable to have a Guest House 
ir Commercial Complex where all the offices stationed at Gi 1iwahati are 'y4 	 fi 

areberng.housed shortly 
( I 	" 

from above the Red Cross Bhawan does not have any facilty for car I 	

I 

rkingr11us' may necessarily cause difficulties in certain times particularly during the 
4 I4 

ofhi*&j6fficials and dignitaries •. 	. 	.. 
iv) The rent revision ofRed Cross Bhawan is due w e f 1-1145 The IndianRed 

:r?ss Society, Guwahatj Branch, Guwahati is also pressing hard for immediate 

4ç1s91sofithe rent Recently, 1.tle Board vide letter dated 7-12-2001 (placed at 1 25) , ) Y 

1?wed to revise the rent as per clause 3 of the Standard Lease Agreement issued by 	
d¼Z Diectorate ofEstate, New Delhi vide 1nstnction No 1601 l(3)182-Pol ifi dated 1-4799 H 	

I 
r/CIaflse3 ofthe above mentioned Instruction,.the onginal rent i.e. Rs 22,400/ ( 

, on 1-1 1-90) are to be revised at a minimum increase 	5% per annum upto .5 
 0 	 •• 	 . 	 . 	

0 	 5 	 . 	 S. 	 •• 	... 	S  1Qoo ' Asi per the discussion held with the representatives of Indian Red Cross 

ocietytinthe ,Office chamber of the AddI Commisioner of Income-tax, HLp -s on 
e f 1-14-2000are to •b enhanced 8% per annum t date 4I 	

I 	

I ue to this'rent revision, the monthly rent of the Red Cross Bhawan will be aroSnd t .. 	 0 	 • 	 • 	 S 	 , 	
0 	

5. 	
':: 	 . 	 S  $ 37,QOO/r per month 	

f 
incur a monthly ' rent ofRs 37,000/- for accommodating Tnsit Cam and 

1S,TU Hostel, it may perhaps be on the higher side and also it will create stress to -the 
PpvtExchequer 	

I 1 	
}I 

I 	
v) 

Moreover, to make the Red Cross Bhawan suitable to accommodat the' 

ostd rransit Camp, complete renovation may have to be done for which 
Bumofmoney may be required 

.. 

•I.I Guwahati is the gateway to N E Region and being the headquarters o1 Cadre 

scotumg CCIT , 2 admimstrative CsIT, 2 CsIT(Appeals) CIT(CO), ITAT, Guwahati 
I fl1DITIiV 

), 
4 Ranges, the officers and staffoft1re/N N.E. Region are required to I 

I 	I 

y often for various official purposes Not only the Officer and Staff 
' I 

P11cers from the  CBDT as well as from other parts of tFe oi!intr a ce \ 	 \ 	
I A. 

M. 	
e tqvi Quwa1atifo r  official purposes Due to this • it is,yery much? Wal  

dep ccommodation 
Af 

ffi 
 fe&iki, on 

4. . 	..pof 0 

on number of Memorandums have been 9lbmltted bythem 

View the above facts aid as an austenty mea$ure ,theed 
Or 

 

9sS.Bhawan may, be dehired and suitable ready built accommothtjon of 
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around acoommodationpf r9ind 425 sq mts near, Saikia Commercial s  Corn 
t•ft,''• 	• Li; 	;- 	•'•• 	. . . 	... -. . 	. : 	 . 

. rT ' be hired to accommod t the Transit Camp and MSTU Hostel If a new ready bt 

' 	 I  accommodation is hired the amount required for renovating the Red Cross Bhawan v 

• 

	

	
notbenecessary. The hiringcost.àfradY built accornodation;suitable for Guest Ho' 

such as Flat may cost much less than the revised rent qfthe Red Crpss " Bhawan 
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1' 	justification for hiring of ready built flat for Officers and staff transit camp as the 
1 	Cross Building is not suitable for such purpose and rnay thereforetbe dehired whicl 

'also result in savings of substantial amounts spent on rent 
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–o - 	Letter of CIT,\Guwahati-I, Guwahati regarding revision of reñ of Choudhury Building 
0 	 \ 

may kindly be seen" SI 100 

CIT, Guwhati-I, Guwahati vide aforesaid letter reque ed for issuance of 

CCIT's kind approval to\e proposed revision of rent 

I 	 Sincethe last lee agreement was expired in the month of Jul 2000 it may be 
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4 	 mandato7 to enter into freshJease agreement if it is decided to contrnu the hiring In 
\ IIVI 	 of I)ele' *on 0 f FiWcial, Power to the Heads of. Dep 	ent under 

CBDT for hiring of accommo ation & revision of rent o.the building un er hire. to 
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ThV UIEF Ot 	)NFR CP COM TAX, GU1 tA1 
To  
Dr J. LC.Goya1, IRS p' y 	Fax o 
Red Cis Bhawan, Uzanbazar, 

a. F  

2. ZIP 

Sir, 
Sub :- Dc-hiring of Red Cross Bhawan and shifting 

• 	: 	 of Furniture, Air-Conditioner etc. - Regarding 

. Kindly refer. to this office leer dated 03/04-07-2002 under No. E-1 19/ 
Hired Bldg./CCIT/GHY/2000-01/3845. 

In this connection, I am to inform you that since the building will be handed 
over to the owner in the afternoon of 3 1-07-2002, it has become essential to shift the furniture, 
fixtures?  Aix-Conditioner,kitchen implements,telephone etc. by the forenoon of 31-07-2002. 
Acc&diigly, it has been decided that the said items will be shifted to a vacant Type-V quarter at 
Beltola, Guwahati by 30-07-2002. This for favour of your kind information and necessary action 
so that no inconvenience is caused to you. 

Yours faithfully, 

(K.R as) 
Addi. Commissioner of Income-tax1  Hqrs., 

For Chief Commissioner of Income-tax, Guwahati 
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GOVERNMENT OF INDIA 

OFFICEOF THE CHIEF COMMISSIONER OF INCOME TAX, GUWAHATI 
Salkia Commercial Complex, Sreenagar, G. S. Road, Guwahati - 781 005 

Ph.: 0361 • 225106, Fax : 0361 - 225118, EPABX - 264646 

Dated : 03-07-2002 
No. E119fHired BldgJCC1T1GhYI20000hI_. 

To 
Dr. J. K. Goyal, iRS, 
Red cross Bhawan, 
Uzanbazar Guwahati 

Sir, 
Sub :- Dehiriflg of Red Cross Bhawan vis-a-ViS your 

new 

Kindly refer to your letter dated 0207-2002 on the above mentioned subject. 

In this connection, I am directed to intimate you that the Red Cross Bhawafl will be 

d there is no proposal for a Guest House at 
de-bired by the department w.e.f. 3 1-07-2002 (AN) an  

Guwahati. However, there is a proposal for a tt!tcam" 
for the OfflceFS & Staff coming on 

ou
r/traifliflg to Guwahati for which formalities for hiring a new building is under process. As at 

present, there being tio proposal for a guest house at Guwahati it would not be possible to proide 

you a suitable accommodation therein as requested for. Since no Type-VI quarter, siitable to your 

residential quarter complex at Guwahati, you so desire, a Type-V 
staWs. is available 	the  

quarter can be allotted to you for your residence at Guwahati. 

Yours faithfully, 

(K.RDaS) 
Addi. Comnüssioner of Income Tax, Hqrs.. ii 
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GOVERNMENT OF INDIA 

OFFiCE OF THE CHIEF COMMISSIONER OF INCOME TAX, G.UWAHATI 
Salk Ia Commercial Complex, Sreenagar, G. S. Road, 

GuWahatj - 781 005 PSi.: 
0361 225106 Fax : 0361 - 225118 EPABX - 264646 

CO- 

F.No. E-1 I9/Hired 	

dated 27th June, 2002. To 

Dr, J.K Goyal, I.R.S 
Guwajiatj 

Sir, 

Sub:- De-hiring of Red-Cross Building_ 
- regarding 

Kindly refer to the above. 

With reference to the above I 
am directed to inform that as per the recommentjon of the Land.& Building Committee, dehiring hotice for the Red Cross Building 

was issued to the Indian Red Cross Socie. Guwahati Disthet Branch stating that the same will be dehirej w.e.f. 3l-O72j 

This is for your kind information 

Yours faithfully, 
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